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Hon'ble Or, .lose P. V^rghese, Vk p-r.ha'irman(J)
Hnn'hle Sh, S.P. "lawas, MernbarfAA
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1 . ,Sh. Fyabu Rani-

S/o Sh. Rholfiv Ram,
R/o H.No.'l??,
ivii inirk.a.. Naw Dal hi ,

■?. Sh. 1 Al ,a Ram -
S/o Sh. Punni 1 al -

3- Sh Piiti- ii I al ,
S/O Sh. Puran Mai .
R/o T-T.T. i ahnur Pamp, .Ihugoi
Mo, IBS;, Mow Delhi .

4. SI'K rh.atp:r[)al
S/o Sh. Shiy Shanker.

3. Sh. R.atri M,areoh.-
S/o Sh, R.ai.a Ram,

6. Sh, hiriah
S/o Sh. Paia Ram.

7. SI'! , R.a!;eah Kumar,
S / 0 S I'l , R .a 0 h a n S i ;i o h .,
R/o Shop No.F-47.
K3thwari,a Sarai;
Mew Delhi.

8. Sh- fiaienrier Sinol",
S/o Sh. Snvinrl Singh,
R / 0 A r. 7 Q , S ft 0 "F 0 r 7/66 ?
R.K. Pi iram.
Mew Delhi ,

Sh, R.am Sill am
S / 0 S I'l . N .a !\ 0 h e d R .a m,
R/o F/7'6.. Mangolpuri .,
New Del I'l i . Ar;ol ican't-

('i'hrouoh Sh, Sr i vast.ava ., adynrale)

vereus

Mat inn.a 1 r.,api't,al Territ or;w of D-elf|
Lhroi iph the Serr.etary,
5. S h .a in Ri .a t hi M .a r a . Del h i .

T b e D i i -.- r l- o r S e n e i- ,a 1 ,
Home Sioarde 8 Sivil Defence,
riiihk.nffl Save Rhawan,
R,ai,a S,ai-(ien.
New Del hi ,
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Home. Huard D r. 1 v "11 D s 1" e n c

|\j T Bhawan ̂
* R  1 C) r\ r fi n

V I'd 0 w Delhi
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dplivererl hy Hon-blff Dr.,lose P.. yproha^e; MS-J- .i"'

This 0,A- hss coiiis for fine! disonoal

learned counsel for i-he aoplicants savs that th'i

covered case and has made rst'erenri-; U  LJ i or

! S" .1^

ev1 on-

l .f/IPPP p3S3ed_ in the case of Krishan

Kumar S Ors. Vs. Povt. of MPT of Delhi D Ore.

(0A-18ft/9'i) - We dispose of this fl.A. in terms of ^he

said order Ht ■ and direct the respondents to

consider the case of the applicants gwv the same terms

as given in the said decision. It is further made

rlesi" that if the order is reviewcH^ the respoiidents

uill be bound to consider the applicants only in

accordance with the review order, The responoents a;"e

riirsctsd to decided the case of the applicants iwitni i-i a

0 s r i 0 0 0 f t w o m n n t h s f r n m t o d a y,

With the afores,3id oh.serv,ations, trr- P .A-

1 s d i s p 0 s p d of. N 0 c 0 s t s..

K.Pt Biswes!

Hcuriber (A)

CDr VsrghesoO
Vi ce-r.hai rman i T)
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